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Vacanev Cirerfu

Ssubject:  -          Sdectiom  for  the  posts  Of mesjding  Offi®enr  in  Central  Goverrment
IIndnstrinlTribunahei[m-Lchourcoiirt+teg,

attrS$

1t          Tribilnal:-The  Cerml   Government   lnchistrial   TribunaharmLabour  Courts   are
authorities established under the lndtistrial Disputes Act.  1947 to a¢judicate (i) the industrial
disputes  relating  to  any  maifer,  whether  specified  in  the  Second  Schedule  or  the  Third
Scchedule (and for perfuming such,omen functions as may be ass±gped+ to them under the Act)

X£]%)2.ag+%±ieunderQ#e:?¥|Lk¥%e%:T%%,Fbend;o#inr#]E:Eia!##::%
established under Industrial Diaptrees Act, 1947.

2.           Vacaney:-Applications  are  being  invited  for  the  follo.wing  vacancies  and  likely
vacancies the may adse ty end of the year2024in verious CGITrf>im~LCs:-

3.          OiLalffiedion:-The  qualification,  eligibility,  salary  and  Other  terms  and  conditions
for  the  appointment  of a  candidate  will  be  governed  dy  the  provi:s:ions  of the  Tribunal
RReforms Act, 2021 & Tribunal (Conditions Of service) Rules, 2021-. The length of serviee as

MJH[iIHIJHHREJEEHFTELIHJEELJ
Estt(Pay  H)  dated  0105.2017.  As  per  the  Tri`bulrd  (Conditions, of Service)  Amendment

##°;2i3##%|i¥the¥!£Li!£ife¥LS#oi£;Pon°nL£#.:#Effi\|Ornd|#:£
for rerawhtmeut

4.  Proedure  for.selection:  -The  Seaeh-oum-Section  Ctominittee  corstimted  under  the
Tribunal  Reforms  Act  2021£  for  recommending  narries  for  appeintment  to  the  post  ot`
Presiding Officer,  shall serutihise the &pplicatious with respect to suttahility of applicants for
the  said posts  by  giving  due  ueightnge  to  qualification  and  experience  Of candidates  and
shortlist candidates for conducting persona interaction. The fiml  selection will be done on
the   basis   of  ove'rdl   evaluation   of  candidates   done   by  the   Committee   based   on   the
q unlification, experience and persormL iriteraetion.
(Tribunal   Reforms   Act,   2021   &   Rules   made   thereunder   can   be   aeces§ed   from   the
link  https://dor.gov.indites/defaulffilesfrot.pdf    &  hltps//don.gov. in/sites/default/flies/rules
.pdf respectively.)



5.  Application  Procedure:-Applications  Of`  eligible  and  willing  officers  are  requested
through Registrar, I-Iigh Corn/ Mhistry of Law and Justice and should be accompanied with
(i)  bio-data in the prescribed proforma at Amnexure-I (ii} Ceulficate to  be furnished by the
employer/ hens of office/ forwarding authority as in Armexure-II fiij) clear photocopies of
the up-to-date CR/APAR dossier of the officer containing CRs/APARfi of at least last rive
years duly attested by a Group A offlcer (iv) cadre clearance (v) integrity cerdficafe/clearance
from  vigilance  and  disofplinary  angle as  in Annexure-in (vi} statement  giving  details  Qf
major  or  minor penalties,  if any,  imposed on  the  Ofricer during  the  last ten  years,  to the
following address, so as to reach this office latest by 5.30 P.M. on 27.12.2024.

Sh.  S.  R.  Datta,  Deputy  Seerctary,  Room  No.  SIS,  Ministry  of Labour  and  Employment,
Shram Shakti Bhawan] New Delhi.

6. No TA/DA will be admissible to de candidates to ,be called for interviewriuteraction. The
candidates are required to make own arranget'nents.

7.  Advertisement  and  Prescribed  appHcation  fom  can  be  dowhoaded  from  Ministry's
website  (www.labour,gov.in). The  advertisement  .is  also  forwarded   to  the  Registrar
General Of all High Courts and D¢partrent of Justfoe, Ministry of Law and Justice, for
onward transmission and pub]ieity.

8. Any application received after due date or incomplete applications will not be entertained.

Wide publicity may be given in all organizations and their field formations to facilitate early
and optimum number of app]icalon.

``.`:.`S-i-..-.-..---...

(Dhananj ay Sharma)
Under Secrdary to the Govt. of India

To

(i)  Registrar  Genei.al  of an  High  Courts.  with  a  request  to  notify  all  the  retired judicial
officers  Of  your   concerned   High   Court   about  the   vacancy   and   to   ensul.e   that   the

applications  (serving as won as retired) are routed  through  the Registrar General of
respective High C®uris only as per the directions of the Chairperson Of the Search-onm-
Seleetion Committee.

(ii) Department of Justice, Ministry Of` Law and Justice, Jaisalmer House,  Man Singh RoacL
New Delhi

(iii) IT Cell. MOLE for uploading the vacancy circular on the website of the Ministry.



Annexure-I

Space for

photograph
duly signed

by candidate

PHOFORA

1 . Name :

2. Date of Birth ;

3 . Categny(SC/ST/OBcruR) :

4, Designation/Profession :

5. Contact Details:

Residential Offlcial                          i
Present Penanent

Address:
Mobilemhone No.
Email:

6. Service to which belong :

7. Educational qLlaljfication (jn reverse chronological order):
S1. Nilme                          of Degree Yen of Divisionry® Academic Subject/Specialization
No. UniversityqL!whlent Passing of     marks DistinctioTl

Institution obtained

8. Work Experience:

8A. For the experience as employee,  Emplnyrnent record in chronoJogical order starting with present
Employment, list in reverse:

Sl. No. Name  &  address  of Designation,   Pay Period Of Service Nature               of
High  Court/  Distriet or  scale  of tray Frc'm To work/experience
Court in Pay Matrix)



9, Date from which drawing de pay scale :
in the grade Of Hich Court Judge/
District Judge/Additional Distriet Judge,

10. Write up on adjudica{ing experience :
of the applicant (200 words)

[ Wherever appl icable]

I I. Experience alongwith brfefwrite up jn handling :                    Details of stich cases
Cases before relevant to laboiir di sprtes                                        ( Reperted cases/Unraported  cases)

12. Annual Income along with copy Of :
latest ITR [For Candidates other than Govt. or Judieial Officers]

!3. Write up on 05, rrmjor achievement :

(200 words each)

14. Awards/hono`Irs/P`ib]ieations, if any :

15. Affi]iation with the professional bQdiest :
Institutions/sociedes/or any other body
lnc luding political party.

16. Additional information, jfany, which :
You would like to mention in §uppon
Qf the applieation for the post.



DECLARArmN

i. I certify that the frogoing information  is correct and complete to the best of knowledge and belief
ardilid  nothing has  been  concealed/distorted.  If at any  tine  I  found  to  have  conecaled/distorfed  any
mmaterialinformatjon;inyappointmenishallbetiijabletosummaryterminationwithoutnotice,

2. I shall ztct withdraw Try aandidetue after the meeting Of the Selection Committee.

3 . I shall not decline the appointment, if selected for appointment dy the ACC.

4, I shawl join within 30 days from the date Of issue of order Of appointment.

5. I am aware that in cnse 1 violate any Of the conditions mentioned at    I.No.2 to 4, the Government
of lr[din is likely to dedar me for zL period of three years for consideration for appointment outside thee
ccndne and in any ALttonomous Body/Swhftory Body/Regulatory Body[

Pha
Date:

Signatue Of the cndidate



Armexue-II

.cERrmc^TE.mBErmNIrmDRTroRW^RDmlG[LLT|FqrrE±

i +  Certified that the partieu!ar  furnished  by  Shri/Smt/Kum ------ ~ ----------- ~ ----------------- ~-*---
are correct and he/she pessesses educational qusl ifications and experience mentioned in Annexue-I.

2.  It is also Certified the there is nQ vigilance/ diseiplimry case either pending of being contemplated
against him/her and vigilance c>lcarance issued by CVO in the en¢lond Armexure (Ill).

3 . Histher integrity js certified.

4. No major or minor penalty was impesed an  Shri/Smt/Kum--`-~---~ ---------------- ~-~--~ ----
during the hast 10 years period.

5.  The  up-to-date  attested  Photostat  copies  Qf ACR/AFAR  of lust  years  (each  Photostat  capy  of
ACR/APAR should be attested) in respect of Shri/Smt/Kum~ ----------------------------- ~ -------------
in enclosed herewith.

Seal & Signature Of the cadre controlling Authority



pARTlctJljARs OF Trm OFFlcERs F

Annextunlll

±nenANCE cljEARANCE Is BElro
SQUGFT

(To be furnished and signed by the CVO or HOD)

I. Name of the Officer (in full) :

2. Fathers flame :

3` Date of Birth :

4. Date of Redrement :

5. Date of entry into ser\'ice ;

6. Service to which the officer belongs :
including hatch /year/ edre etc. ,
whereverapplicabl®

7. Positions held (During ben preceding years);

S`No. Ongalsatien haignndon Name  of  the Frun To
(name .in full) &    Place    DfPosting Court

8. Whether the officer has been pkeed on :
the agreed list or (ist Of officer Of
Doubtful Integrity {if yes, details to be given)

9. Whether any allegation of misconduct :
Involving vigilance angle was examined
against the officer during the last I 0
Years and jf so with what result (S)

1 0. Whether any punishment was awards to :
the officer during the last 10 years and if
so, the date of imposifrori and details of

pemlty (*)

I 1. £s any disEjplinay/ criminal proceedjngr :
or change §hect pending against the off car as on date (if so, details to be
furnished, including referrmce number,

ifanyofthecomrmission\

12. [s any action contemplated against the :
Officer as on dafe (if sos defail8 to be
famished (*}



(*) lf vigilance clcaranee had been obtained from the Commission in the pest, the inforrmation may be
provided fur the period thereafter,

Date:

OrAME AND slGNATURE)


